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iKMM, shal in no e«M  b* dMpilchcd by 
port to tlw •xportara. Tlw  «qportw» ahal 
m *e their own ■rnmgemenls Id oollecl * e  
sanrw sthw in p«rson or through ttwir duly 
authorised agsrrts/Banksrs from th« oon- 
ownad Rcansing office againsi proper ra- 
oeipt and on production of an evidenca/ 
authorisation for this purpose.

l&tgSsm

Prhnte non-BanUng InatRutlom

1462. SHRI BHAGWAN SHANKAR 
RAWAT: W il the Minister of FINANCE be 
ptoasod to state;

(a) ivheiher instances of functioning of 
some private non-banking InstilKlona^Coin* 
panies as fuN fledged banks in various parts 
of the country have come to the notice of the 
Union government during the last three years 
and til date:

M  th* mimbw of bioklcnii of lhalt in 
CeniralONiramaOapotAamAiilngllwlatt 
tiHMyaws;

Cl>) th* MUnwlad ooat of the aquip- 
manls atalan during iMa period, year-wise.

(c) whether any invMtigailion has been
conducted into the incMents of theft;

(d) if so, the outcome theraof;

(e) whether the government have taken 
my amon agaffisi ma paraona nasponaiDia 
for such incidents;

(Q whether any fioeign agehqr has also 
been found involved In th m  thefte;

to) If so. the detaHs theraof; and

(h) the actkan taken by the got
to check the incktonts of theft in future?

(b) if so, the details thereof; and

(c) the actton taken or proposed to be 
taken by the government in this rsgaid?

TH E MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) to (h). Astatement is 
attached.

STATEM ENT

TH E MMISTER O F STATE M THE 
M INISTRY O F  FINANCE (SHRI 
RAMESHWARTHAKUR): (a) reserve Bank 
of India have reported that no instance of 
non-banking instkutktnsAoompanies func- 
tk>ning as full-fledged t>anks has come to 
their notice.

(b) and (c). Do not arise in view of (a) 
above.

it/anstaHoril

inddantoof theft In C .O J). Agra

1463. SHRI BHAGWAN SHANKAR 
RAWAT: WM the Mirrister of DEFENCE be 
pleased to stale:

---—--- ill IlftM ■ IMwniia mara wara no inana raporiaa in 
the COD Agra in 1969, one anemptad theft 
was rapoitad in 1990 and two attempt in 
1991. Inthe biddent in 1990, two prismatk; 
comoMSAB mftra Intmd on thA Dorson of a 
femtie mazdoor. The female mazdoor, two 
of hermaieaccompBcesand the Store Keeper 
of the oonoemed shed were suspended after 
preliminary investlgatkms. A Staff Court of 
hiquiiy is in progress.

2. lnthefirstineMentrelatif«to1991a 
theft was attemptod by breaking a wall of a 
shed on ai.1991. Although no aittele was 
tost, a First Information Report was todged 
with the PoNoe.

3. in the second inoMent relating to




